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For the Appellant Shri Sanjay Modi, FCA

For the Respondent Shri M. K. Das, Addl. CIT

ORDER

Per Shri A.T.Varkey, JM

This appeal preferred by the assessee is against the order of the Ld. CIT(A),
Guwahati-1, Guwahati dated 03.06.2019 for AY 2015-16.
2. At the outset, the Ld. AR Shri Sanjay Modi, FCA submitted that assessee had opted
for the ‘Vivad se Vishwas Scheme’ and assessee has received the certificate from the
competent authority, therefore, assessee seeks to withdraw the appeal preferred before us.
In the light of the aforesaid submission and since the Ld. DR does not oppose the request of
the assessee, we direct the appeal to be treated as dismissed being withdrawn.
3. In the result, the appeal of assessee is dismissed as withdrawn.

Order is pronounced in the open court on 26 June, 2020.
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(Dr. A. L. Saini) (Aby. T. Varkey)
Accountant Member Judicial Member
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